 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.
OA 104/2003 | DATE OF ORDER: 12%3352003

Babu La-IL Meena son of Shri Moolchand Meena by caste Meena;
aged about 42 years, resident of Sector Noj 11, House Noi
533, Malviya Nagar, Jaipuriy At present working as Assistant
Bngineer (Electrical) (RD), B.S.N.Lw, Electrical Circle,
Jaipuryl |
%0¢ Applicanty
VERSUS
15 Union of India through its Se¢retary, Department of |
Communication, Ministry of Telecommunication, Sanchar Bhawan,
New De lh:_. ‘ »
i Chaiman Cum Managing Director, B;,SJ.N .L., Chandralok
Building, 1Oth Floor, Janpath, New Delhi#

3% Senior D*;-EI;;.G} (Electrical Works), Chandralok Building,
10th Flgor, Janpath, New De lhigi
4 Joint Dy3: Diredtor General (Electrical Works), B.S,N.L.,
Chandralok Building, lOth F Loor,{Jlanpath, New Delhi%

¢ ¢ Respondentss
Mr. Rajendra Soni, Counsel for the zgpplicant:

CORAM ¢

Hon'ble Mriy H,Oy Gupta, Member {Adninistrative)
Hon'ble Mr3 ML Chauhan, Member (Jydicial)

ORDER (ORAL)

The applicant is aggrieved of [the order dated 2431052002
(Annexure A/1) whereby he has been Yransferred from Jaipur to
Simla+ In relief clause, he has prayed for quashing the said
order and for retainimg_hin?ZJaipur itself since a vacancy is

available at Jaipuri




A

2,0 He

24l Du

applican
bacé??ia
Lransfer
months
and his
transfer
at Jaipy
yed with
to kepﬁ
submits
has not
3% In
applican
of this
applican
a copy o
infomat
that eve
of the a

speaking

ard the learned counsel for

ring the course of arguments
ke

v

t as per respondents own OM

He further submits that appl
wife is employed in the Stat
red to Jaipur on the grourd

ry He also submits thet if t

the husband & wife together
that the gpplicant has since

made any representationi

t and without going into the

t to file a representation t
f this order with copies to
ion and by Speed Post within
nt, the respondent No% 1 is

pplicant and dispose!) of his

-2

submits that the applicant

, the applicant cannot be tux

Central Govti & State Govty

view of the submissions of

0A at the admission stage it

(J)

the gpplicants

» learned counsel for the
cane to Jaipur ten months
+ containing guidelines for
ansferred out within eleven

icant is an $;Ty candidate

e Govermmenti Earlier he was
that his wi¥e is stationed

he husband & wife are emplo-

s the authorities are require:
at the same stationiy He furthe

ﬁeen relieved, The applicant

the learned counsel for the

merit of the case, we dispos¢
self with direction to the

o respondent Noy 1 alongwith
respondents noss 3 & 4 for
two weeks from todayy In
directed t o consider the case

representation through a

order within four weeks from the date of its receipti

' M%ﬁ
HAN )

u:yoy
+0. GUFTA)

MEMBER (A)




